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PAPERS LAID ON THE TABLE

Not if i cations under Beedi Workers 
Fund Act and Iron O re Mines and 

Manganese O re Mines Labour 
Welfare Cess A ct

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (SHRI 
LARANG SAI): 1 beg to lay on the
Table;—

(1) A copy of the BeWi Workers 
Welfare Fund Rules, 1078, (Hindi 
a«d English versions) published in 
Notification No. G.S.R. 1232 in 
Gazette of India dated the 7th 
October, 1978 under sub-section (i) 
™ section 12 of the Beedi WorkeTS 
™>d Act. 1076. (Placed in Library. 
Sei> N0- LT-2987/78.J

*2)’A C0*>V of the Iron Ore Mines 
««a Manganese Ore Mines Labour
* w ?  CeSB Rules* 1978- (Kindi and 
fl-V  versto*>8) published in Noti­
fication No. G.SJR. 1044 in Gazett*

Message from 262 
Rajya .Sabha 

of India dated the 19th August, 1978, 
under sub-section (4) of section 14 
of the Iron Ore Mines and 
Manganese Ore Mines Labour Wel­
fare Cess Act, 1976. TPIoced in 
Library. See  No. LT-2 9 8 8 / 7 8 .J

'/.Review on and A nnual Report etc. op 
Hindustan T eleprinters L td., Madras 

for 1977-78
THE MINISTER OF STATE IN 

THE MINISTRY OF COMMUNICA­
TIONS (SHRI NARHARI PRASAD 
SUKHDEO SAI): I beg to lay on the 
Table a copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 619A 
of the Companies Act, 1956:—

(1) Review by the Government on 
the working of the Hindustan Tele­
printers Limited, Madras, for the 
year 1877-78.

(2) Annual Report of the Hindus­
tan Teleprinters Limited, Madras, for 
the year 1977-78 along with the 
Audited Accounts and the comments 
of the Comptroller and Auditor 
General thereon. [Placed in L ib ­
rary. see No. LT-2989/78.]

tt.0® hn.
MESSAGE FROM RAJYA SABHA

SECRETARY; Sir, I have to report 
the following message received from 
the Secretary-General of Rajya 
Sabha:—, ."'i

“ft* tieeordanee With the provisions 
of ml# 127 of the *ftules. of Proce- 

‘ ' dure and Conduct of Business in this 
Rajya ?Sidbha,'I am directed to in- 
Jtowft the Lok Sabha that the Rajya 
Sabha, fet its sitting held on the 6th 
December, 1978, agreed without any 
amendment to the Code of Criminal 
Procedure (Amendment) Blit, 1978 
which was passed by the Lok Sabha 
at Hs sitting , held on the 28th 
November, 1978.”


